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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No. 79 of2023) 

IN THE MATTER OF: 

Hari Prakash 

Uttam Sugar Mills Ltd., 
Libberhedi & Ors. 

..... Applicant 
Versus 

. .... Respondents 

ADDITIONAL REPLY FILED BY THE RESPONDENT 

N0.3 i.e. MIS AROMA CRAFT & TISSUES (P) LTD. 

MOST RESPECTFULLY SHEWETH: 

1. That the captioned Original Application being O.A. No. 79 

of 2023 titled as "Hari Prakash Vs. Uttam Sugar Mills Ltd., 

Libberhedi & Ors." is pending adjudication before this 

Hon'ble Court and is now listed for 10.12.2024. 

2. That the Respondent No.3 was impleaded in the captioned 

Original Application vide Order dated 09.01.2024 passed by 

this Hon'ble Tribunal and was pennitted to file its 

reply/response in view of the Joint Committee Report dated 

17.03.2023. That accordingly, on 19.04.2024, the 

Respondent No.3 has filed its Reply, which is already on 

record of this Hon 'ble Tribunal. That the Respondent No.3 

carve leave & indulgence of this Hon'ble Court that the 

contents of the aforesaid Reply filed on 19.04.2024 by the 

Respondent No.3 may be read as part & parcel of this present 

Application and the same are not repeated herein for the sake 

of brevity. 

(!) 
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3. That the gnevance /allegation of the Applicant in th® 

captioned Original Application is regarding the discharge of 

the untreated industrial effluent in Shila Khala (drain), which 

later joins River Kali, in Village Ransura, District -

Saharanpur, Uttar Pradesh, resulting in serious diseases like 

cancer, T.B. etc and also resulting in death of fish and other 

aquatic life. That further grievance /allegation of the 

Applicant in the captioned Original Application is that the 

animal drinking polluted water are also affected and so are 

the trees in the concerned area. 

4. That this Hon'ble Tribunal, vide Order dated 10.02.2023, 

constituted a Joint Committee comprising of CPCB, UPPCB 

and the District Magistrate, Saharanpur and directed the said 

Joint Committee to submit factual and action taken Report 

within two months. 

5. That in compliance to the Order dated 10.02.2023 passed by 

this Hon'ble Tribunal a Joint Committee was constituted and 

the said Joint Committee has conducted the survey & 

inspection of the concerned area including inspection of the 

conce1ned industrial units and mapping of Shila Khala (drain) 

and Mundet drain during 21/06/2023 & 22/06/2023. That the 

said Joint Committee, during the aforesaid survey & 

inspection, has also collected samples of waste-water and 

ground-water, which were analysed in CPCB laboratory, 

Delhi. That thereafter, the said Joint Committee filed a Joint 

Inspection Report dated 17.03.2023 before this Hon'ble 

Tribunal. 
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6. That a perusal of the said Joint Inspection Repmt dated ~ 
17.03.2023 shows that door-to-door survey was conducted by 

the Superintendent of the Community Health Centre in the 

Ransaru·a Village and there was no such disease in an 

alarming nrunber, as alleged by the Applicant. That further, 

the Community Health Officer (CHO), Ransaura Village, in 

his statement to the Joint Committee stated that no patient 

suffering from cancer or mouth cancer has appeared in his 

records. That, moreover, the Deputy Chief Veterinary 

Officer, Deoband conducted an inquiry in the allegations 

raised by the Applicant and has concluded that neither any 

disease related to skin or stomach were reported in domestic 

animals ofRansaura Village nor there has been any outbreak 

of any infectious disease in the past years. That further, the 

Executive Engineer of UP Jal Nigam (Rural) caiTied out 

sampling of ground-water from six locations at Village 

Ransaru·a and as per the analysis results the water was found 

suitable for drinking. 

7. REPLY !RESPONSE TO THE OBSERVATIONS 

!FINDINGS OF THE SAID JOINT INSPECTION 

REPORT DATED 17.03.2023: 

(a) That a perusal of the observations/fmdings of the said 

Joint Inspection Report dated 17.03.2023 pertaining to 

the Respondent No.3 shows that the parameters of the 

ETP outlet are within the prescribed norms. That further 

no bypass was found by the Joint Committee and the 

answermg Respondent is complying the discharge 

nonns. 
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(b) Point (b) r/w Point (k) ofthe Joint Inspection ReporG 

dated 17.03.2023: That the Respondent No.3 has 

received its renewed Consolidated Consent to Operate 

and Authorization under Section 25 of the Water 

(Prevention and Control of Pollution) Act, 1974 and 

under Section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981 and Authorization under Rule 6 (2) 

of the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 dated 

02.05.2024, which is valid till 31.03.2028. Copy ofthe 

renewed Consolidated Consent to Operate and 

Authorization dated 02.05.2024 of the Respondent No.3 

is annexed as Annexure: R3/1. 

(c) Point (c) r/w Point (l) of the Joint Inspection Report 

dated 17.03.2023: That the Respondent No.3 has 

received its renewed No-Objection Certificates (NOCs) 

from Central Ground Water Authority (CGWA), which 

is valid from 06.02.2023 to 05.02.2026. Copy of the 

renewed No-Objection Certificates (NOCs) from 

Central Ground Water Authority (CGWA) of the 

Respondent No.3 is annexed as Annexure: R3/2. 

(d) Point (e) r/w Point (m) & (n) of the Joint Inspection 

Report dated 17.03.2023: That the Respondent No.3 

has duly installed the flowmeter at ETP inlet with 

totalizer and, moreover, the electromagnetic flowmeter 

with totalizer has also been installed at the ETP outlet of 

the Respondent No.3. That the Respondent No.3 is also 

duly maintaining logbooks pertaining to ETP intel and 

ETP Outlet. Photograph of the flowmeter at ETP inlet 

with totalizer installed at the unit of the Respondent 
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No.3 is annexed as Annexure: R3/3. Photograph of the@ 

electromagnetic flowmeter at ETP outlet with totalizer 

installed at the unit of the Respondent No.3 is annexed 

as Annexure: R3/4. Copies of the page of the logbooks 

pertaining to ETP inlet and ETP outlet for the month of 

August, 2024 are collectively annexed as Annexure: 

R3/5 (Colly). 

(e) Point (j) of the Joint Inspection Report dated 

17.03.2023: That the observation made by the Joint 

Committee in point (j) of the said Joint Inspection 

Report dated 17.03.2023 shows that the Respondent 

No.3 is complying w.r.t. consented discharge norms. 

That, however, the observation regarding 96% reduction 

in TDS is incorrect. That the unit of the Respondent 

No.3 was also inspected by the officials of the 

Uttarakhand Pollution Control Board (~CB) on 

29.02.2024, whereby the officials of the UKPCB has 

taken sample of the effluent from the ETP inlet and ETP 

outlet of the Respondent No.3. That UKPCB has filed 

an Inspection Report dated 07.03.2024, which is already 

on record of this Hon'ble Tribunal. That the Test 

Reports of the sample of the effluent from the ETP inlet 

and ETP outlet of the Respondent No.3 taken by the 

officials ofUKPCB is at Page No.418 & 419 ofthe said 

Inspection Report dated 07.03.2024, which shows that 

there is no deduction of 96% in TDS. That, moreover, 

the Respondent No.3 has also annexed various Tests 

Rep011 along-with its aforesaid Reply dated 19.04.2024, 

which again shows that there is no deduction of 96% in 

TDS. 
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(f) Point {o) of the Joint Insl!ection Rel!ort date(£) 

17.03.2023: That the Respondent No.3 is also duly 

maintaining logbooks for sludge generation & disposal, 

chemical consumption in ETP and electricity 

consumption in ETP. Copies of the page of the logbooks 

for sludge generation & disposal, chemical consumption 

in ETP and electricity consumption in ETP for the 

month of August, 2024 are collectively annexed as 

Annexure: R3/6 (Colly). 

8. That the Respondent No.3 is duly following all the directions 

/guidelines issued time & again by the statutory authorities 

and is following all the law which are necessary to operate 

the industry. That the Respondent No.3 cmTies out its 

operation in such a way so as to protect & preserve the 

environment and also is committed to deliver to the 

consumer, products that meet high quality specifications for 

which very stringent quality measures are followed by the 

Respondent No.3 in its various stages of the manufacturing 

process. 

PRAYERS: 

In the facts and circumstances as stated above, it is therefore, most 

respectfully prayed that this Hon'ble Tribunal may graciously be 

pleased to: 

(i) Dismiss the Original Application being O.A. No. 79 of2023 

titled as "Hari Prakash Vs. Uttam Sugar Mills Ltd., 

Libberhedi & Ors. " filed by the Applicant in as far as it is 

related with the Respondent No.3; 
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(ii) Pass such other/further order(s) as this Hon'ble Tribunal may 

deem fit and proper in the facts & circumstances of the case. 

THROUGH 

fa' Aroma Craft And Tissues Pvt. Ltd. 

~~'?~~ 
~ 

RESPONDENT N0.3 

ANUBHA V ANAND ARON, ABHI 

Place: )'\t_~ ~ 
Date: ~\at~~ 

(Advocates for the Respondent No.3) 
A-90 I, Apex Golf Avenue, Sector- I, 

GreaterNoida(West), U.P.-201306 
~ob: 9811764256,9582416270 

Email: abhinav.legal@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW OELIII 

(Original Application No. 79 of2023) 

IN THE MATTER OF: 

llari Prak<tSh 

Uttam Sugar Mills Ltd., 
Libbcrhcdi & Ors. 

Versus 

AFFIDAVIT 

..... Applicant 

..... Respondents 

l, IZajcsh Kumar Jain aged about 57 vear~ S/l1 Sh. Adc.,h Kunlilr .~:lin . 

. irct.:tor or' M/s Aroma Craft & Tissues tP) Ltd. having its nit at : Kha~ra 

1 o. - 103 & 104. Village - Nurpur. Pargana- Manglore, TL'hsil - Roorkce. 

District - Haridwar, Ullarakhand (the Respondent No.3 herein) do hereby 

solemnly affirm state as under:-

1. That I am the director or M/s Aroma Crall & Tis-;ul's (P} l.td. (tilL' 

Respondent No.3 herein) and I am well conversant with the lit~ t ~ or 
the case, a such I am competent to wear thi affidav it. 

2. That the accompanying Additional Reply has been drafted hy my 

Counsel under my in true; ion an I the content or tlh: ~am~.· h:l\..: not 

been repeated herein lor the ake or brcvit) and the ·an1l' nHt) 1-intll~ 

be read as part and parcel orthc pre cnl Aniclavit. 

3. That I have read and understood the contem o r the accompan::. ing 

Additional Reply and present Affidavit and the amc arc tniL' and 

correct to tn) knowledge and nothing material ha. 

there rrom. 

lK·cn conL·L·a led _ __ . ___ _ 
fct Aroma Craft And Tissues Pvt. Ltd.~ 

.,. · ~~ 

~~ ·~ 
.... _l-).(~P0N ENT 

VERIFICATION: 

Verified at ~oRA<Uon thi~VJ~y or~ 202-t thm the comem-.. ~)rthe ;1h0\ c 

affidavit are tnlt! and corred to the best or m) kn,)\\ kcl~.: .md th:lid . ~!1) 

h::!rJn 
t.dvoc.at-= 1\ Nota 

Roorkee, Haritlwar (U. ) /.., 1eg. No. 49 (OS) t O 
601 I) I 461 11\:) 

oL1D~/ZD 

1dentifi 

___ j 

893

HIGH COURT
Typewritten Text
9

HIGH COURT
Typewritten Text



'i~LiFE (\ • ./1 Lifestyle For 

f\NN£XOR.E ~ R~L' 
HEAD OFFICE 

Uttarakhand Pollution Control Board 
"Gaura Devi Paryavaran Bhawan" 

q® 
\fl/ Environment 468, IT Park, Sahastradbara Road, Debra Dun 

E-mail: msukpcb@yahoo.com, Phone No.-0135-2607092 

Letter No: UKPCB/HO/Con-A-133/2024/ 7'a Date: m2024 
REGD.POST 

To,/ 
\.-/'" ~s. Aroma Craft & Tissues Pvt. Ltd, 

Khasra No.I OJ, 104, VUI-Nurpur, Pargana, 
Manglore, Tehsii-Roorkee, Distt-Haridwar. 

Consolidated Consent to Operate and Authorisation hereinafter referred to as tbe CCA 
(Consolidated Consent & Authorization) Renewal under Section- 25 of tbe "Water 
(Prevention& Control of Pollution) Act., 1974"and under Section- 21 of the "Air 
(Prevention & Control of Pollution) Act, 1981 "and Authorization under "Rule -6(2)"of the 
"Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 
l016"uotified under "Environment (Protection) Act, 1986"as applicable (to be referred 
hereinafter as Water Act, Air Act and HW Rules respectively). 

CAF ID- 9787 
CCA (Renewal) 
Date :- 31.03.2023 

Application no. 2753487 l 
CCA is hereby granted to M/s Aroma Craft & Tissues Pvt. Ltd. located at Khasra No. I 03, 
104, Vill-Nurpur, Pargana, Manglore, Tehsil-Roorkee, Distt-Haridwar, Uttarakhand 
(29.804723 ~. 77.811911 °E) subject to the provisions of the Water Act, Air Act and 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 
2016 and the orders that may be made further and subject to following terms and conditions: -

1. This CCA is granted for the period upto 31/03/2028 under Section-25 of the "Water 
(Prevention & Control of Pollution) Act, 1974. 

2. This CCA is granted for the period upto 31/03/2028 under Section-21 of the "Air 
(Prevention & Control of Pollution) Act, 1981. 

3. This CCA is granted for the period upto31/03/2028 under Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016" notified un_ger "Environment 
(Protection) Act, 1986. ' 

4. Production Capacity 

Declared by the unit Permitted by State Board I 
S.No. 1 Raw material 

per day 

L I, ~aste Paper 
~.73MT/day 

1 
AJum/Pac-

~ _1.5 MT/day / 

Final Products & By­
products per day 

Craft Paper 
{275 MT!Day) 

Raw material 1 Final Products & By-
per day 1 products per day 

WastePaper 
345.73 MT/day 

_ Alum/Pac- 1 

/ 1.5 MT/day I 
Craft Paper 
(275 MT/Day) 

I 

J 
5. Production Process Infrastructure 

s. Details 
No 

I. Pulper 

2. Hill Screen 
-- -- -

Declared by the unit 
Numbers Usage I Process operation 

01 Pulping 

03 Thickening 

CleJJn Environment and Healthy Life Style 
~ ~ ~ ~ iiftlr-r ~ 

Permitted by the l 
Board 

Yes 

Yes --

894



3. I DAF/Fibre recovery system 
4. I Paper machine 

01 
01 

Fibre Recovery 
Manufacturing of Craft 

Paper 

i. Unit shall obtain prior approval before making any modification . 
product/process/fuel/plant machinery, failing to which this consent would be deem~~ 
void. 
The Wlit shall infonn SPCB and CPCB regarding shut down as well as resumption of ii. 
manufacturing operations. . . 

iii. The unit shall maintain record of daily production tn tons per day m a log book duly 
signed daily by authorized signatory/competent authority. 

6. Water Conservation Measures 
A. Fresh water consumption 
1. Categorization of existing groundwater area: Safe/Semi critical /Critical/ Over-Exploited/ 

Saline 
2. The unit shall obtain NOC of CGW A/SGWA (in case of use of river water, permission 

from irrigation department) before start of ground water (freshwater) extraction and 
shall strictly comply with the various conditions as mentioned in the CGW A/SGWA 
NOC!irrigation dept. 

3. Status ofNOC from CGWA/SGWB: Applied 
4. If Granted: Number ofNOC and Validity:-
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with 

capacity 
6. Details of piezometer installed i.e., numbers with coordinates. 

Piezometer No. I : 29.804886~, 77.813255°E 
Piezometer No.2 : 29.804889~, 77.813285 o:E 

7. This CCA is valid for details w.r.t fresh water as mentioned below· 
~- -- - ------ ----- ~- ------------------ ··-

Declared by the Unit Permitted by NOC issued by 
CGWA/Board 

Source of fresh water Bore well Bore well 
. No. ofborewell 02 (0 1 in operation) 02(01 in o_peration) 

Daily quantity of water 950KLD 9SOKLD 
to be abstracted 

*In case of units adopting Zero Liquid Discharge (ZLD), the wtit shall withdraw the fresh water 
only to cater the losses in water accrued during industrial processes. 

8. The specific water consumption shall not exceed values mentioned below as per 
¥VA.I.~'-'4&11r...,U A v---~ ~ -· 

Category Specific Water Consumption not to 
exceed 

RCF and Market Pulp Based Paper MiUs <lOKL per Ton of paper produced 
producing unbleached grades of papers, 

oaoerboards and Newsprints 
9. Unit shall install separate sealed. calibrated Electro Magnetic Flow meters with flow 

totalizer at all water abstraction sources, utilization lines- process, domestic and 

boiler. 
10. The unit shall maintain record of daily fresh water consumption (initial reading & final 

reading) in a log book (in m3/day and m3/t paper) duly signed daily by authorized 

signatory/competent authority 
ll. Unit shall maintain separate logbooks for quantity of freshwater consumed in production 

section, boiler feed, domestics consumption and other points of utilization. 
12. All the pipelines carrying fresh water/back water should be coloured as per protocol. 
13. The unit shall install Piezometric well within the premises to monitor the level of ground 

water and shall analyse the quality of ground water annually. 

~· 

Clean Environment and Healthy Lite Style .....-L- - .......,. ~ ~ - • ' ... - • · ·; ·- d ,.., , - .. ·. -' :.:...:wli•.•li:G=:~·¥@'[ 
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, B. Trade emuent treatment and discharge: - rp 
1. This CCA is valid for the quantity of maximum daily trade effluent generation as V 

mentioned below· 

Declared bv the unit Permitted 
Maximum daily 1650KLD 1650KLD 
discharge of trade 
effluent 
Treatment facility a. Capacity of ETP 1900 KLD a. Capacity of ETP 1900 KLD 

b. Technology of ETP upto b. Technology of ETP upto 
Tertiary level Tertiary level 

Discharge/recycling/r Surface water bodies: Surface water bodies: 
e-usepoint l.ETP (Lat-29.805359°, Long- l.ETP (Lat-29.805359°, Long-

77.812126°) 77.812126°) 
2.Shila NaJa (Lat-29.805987°, 2.Shila Nala (Lat-29.805987°, 
Long-77.810025°) Long-77.810025°) 

-
2. The quantity of maximum specific trade effluent discharge shall be as specified 

below: 
-

Category 
Specific Trade Effluent Discharge, not to 
exceed 

RCF and Market Pulp Based Paper < 6KLD per Ton of paper produced) 
Mills producing un bleached grades 
of papers, paperboards and 
newsprints 

3. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary 
and tertiary treatment as is required with reference to influent quantity and quality. 

•· The treated effluent shall be recycled to the maximum extent (at least 40%) in the process 
and the remaining treated effluent after achieving the nonns as mentioned below shall be 
disposed off into the drain Shila Nala First Order:(Lat-29.805987°, Long-77.810025°) 

Parameters Norms for Agro Norms for RCF bleached Norms for RCF 
based paper mill pulp & paper mill unbleached grade paper 

pH 6.5-8.5 6.5-8.5 6.5-8.5 
TSS,mg/1 ~30 <30 <100 
BOD, mgll ~20 <20 <30 

COD, mgt ~200 < 150 <250 

IDS, mgll ~1800 < 1600 <2100 
Color, PCU ~250 < 150 <150 

AOX, mgll ~8 - . 
SAR ~ 10 <8 <8 

-

-

• In case of stoppage of functioning of ETP, production has to be stopped immediately 
and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately. 

5. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing 
operations. 

6. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and 
the flowmeter should be connected to State/CPCB Server. 

7. Flow measuring devices should be provided for measurement of quantity of industrial 
effluent generated, industrial effluent recycled and industrial effluent discharged. 
Logbook for the same shall be maintained by unit. 

Clean Environment and Healthy Life Style 
~~l~~-Mr t:PageJ 
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8 The unit shall maintain daily record/log book of raw material (waste papedr) r""mption, (§) 
· . · . ( rocess & ETP separately), paper pro uc Jon, energy 

chem1cal consumpt1on P 
cons~ption.(prochess l&d EbeT~ setap17edate~ikrP inlet, ETP outlet, and effluent recirculation 

9. Sampling pomts s ou ms . 
lines and at other points as deemed necessary. H TSS BOD 

10 The unit shall install OCEMS at ETP outlet for the parameters flo~ P '.d I' • . ~ 
. COD and provide connectivity with CPCB and SPCB server as per e gUI e mes Issue 

by CPCB. fi h OCEMS to the 
11. The unit will ensure the continuous and uninterrupted data supply rom t e 

CPCB and SPCB server and periodic calibration of OCEMS. . . . . 
12. The unit shall have an adequate onsite environmentallabora:o~ facJltty for q~htattve 

analysis of different effluent stream and manpower for momtormg and recordmg TSS, 
TDS, COD & BOD & MLSS level in ETP inlet and outlet on daily basis. 

13. The unit shall set up an Environment Management Cell within the unit as per the Charter. 
14. The unit shall submit analysis report from the authorized laboratory for all parameters as 

mentioned for paper unit 
1 S. All flow meters should be calibrated annually from recognized institutions/vendors. 
16. The unit shall prepare material balance and water balance report annually. 
17. The unit shall submit its ETP Adequacy Assessment Report to the concerned State 

Pollution Board (SPCB). 
18. The unit shall get its ETP performance evaluated by a third party annually. 
19. The unit shall identify recipient drains/rivulets and their u/s & dis location in consultation 

with SPCB and shall cany out monthly monitoring of identified recipient drains at uls & 
dis location through lab recognized under Environment (P) Act, 1986 and shall submit the 
analysis report on monthly basis to SPCB. 

C. Domestic effluent/Sewage treatment and discharge: -
I. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge 

as mentioned below· 
Declared by the unit Permitted 

Maximum daily 08KLD 08K.LD 
discharge of sewage 
Treatment facility Septic Tank Septic Tank 
Discharge point With ETP Overflow of septic tank shall 

channelized to ETP 
2. The domestic effluent should be treated in the sewage treatment plant so that it should be 

in conformity with the prescribed norms: 
Standard I pu I Not Applicable: Unit shall channelize 

Biological Oxygen Demand (BOD) (mg/1) overflow of the septic tank to ETP. 

3. Flow measuring devices should be provided for measurement of quantity of sewage 
generated, and sewage channelize to ETP. Logbook for the same shall be maintained by 
unit. 

4. Sampling points should be instaiJed at inlet, and outlet, recirculation lines and at other 
points as deemed necessary. 

5. The unit shall maintain daily record/log book of sewage channelize to ETP and sludge 
generation and disposal, separately. 

6. Unit shall explore the possibility to recycle the treated used water shall be utilized in 
gardening, irrigation, industrial utility and toilet flushing to minimize the fresh water 
consumption up to 20 % per year. 

Clean Environment and Healthy Life Style 
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1. Separate arrangement should be 

closed water supply system. made for collection of Industrial and domestic effluent 

6. Cleaner Technololly & Waste Minimization Practices: 
Background: 

CPCB issued direction d s · . un er ect10n I 8(1 )(b) of Water (Prevention & Control of 
Pollution) Act 1974 to t k · . ' a e appropraatc measures In a time bound manner through 
preparataon of individual action plans and Implementation of cleaner technology options 
by the Pulp & Paper miJls. To facilitate the Pulp & Paper mills, a Charter for •charter for 
Water Recycling and Pollution Prevention in Pulp & Paper Industries' was formulated. 

Clean Technology measures mentioned hereunder are indicative of systems. processes 
and practices that are generally considered essential for achievement of the objectives of 
the Charter. However, individual unit may opt for technology actually required for 
implementation according to their requirement and circumstances like scale of operation, 
system configuration, products portfolio and raw materials etc. 

Unit shall ensure implementation of the following cleaner technology options within four to 
six months from the date of issuance of this CCA: 

a. Biomethanation of High Pollution Load Stream (like Raw material washings in agro based 
pulp and paper mills as well as High COD back water stream in RCF based Kraft Paper 
Mills operating on ZLD 

b. Installation of Compressed Biogas System for converting raw biogas into compressed 
biogas to be used as fuel 

c. Oxygen Delignification & ECF bleaching for agro & wood based pulp and paper mills 
d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level 
e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter 
f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc 
g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper 

mills 
h. Closed loop fiber recovery and backwater system using poly disc filters or OAF (Dissolved 

Air Floatation) Units 

7. Environmental management system 
i. Unit shall setup the envirorunental management cell including unit head, purchase/store 

manager, process operation head, ETP in charge to effectively monitoring of environmental 
compliance. 

ii. Unit shaH setup the envirorunental laboratory for testing of minimum wastewater quality 
parameters like pH. TSS. BOD, COD. MLSS and DO, to effectively monitoring of ETP 
control parameters and ETP discharge nonns. 

8. Air Pollution Mitigation 
i. The unit shall use following fuel and install air pollution control device (APCD) of adequate 

capacity to comply with following: 
s. Equipment 

No. 

I. Boiler 
(lOTPH) 

ll. Boiler 
(12TPH) 

Fuel Stack belgbt Air Pollution Control 
(m) Device (APCD) 

Agro JOm Cyclone Dust Collector, 
Resldue/Bio Wet Scrubber 

mass 
Agro JOm Cyclone Dust Collector, 

Resldue/Bio Wet Scrubber 
mass 

Cleaa Eavlroameat aad H .. ltby Lite Style 
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Ill. I D.O. Set 
1(100 KVA)><Ol 

HSD 2 
Acoustic Enclosure & 

Stack 

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated 

from stacks is always within prescribed nonns of the Board. 
iii. The Wtit shall ensure interlocking of air pollution control devises and production processes. 
iv. The unit shall operate in a manner so that all emissions be emitted through designated 

chimney/stack only. 

9. Noise Pollution Mitigation: 
i. Noise from the D.O. Set and other source(s) should be controlled by providing an acoustic 

enclosure as is required for meeting the ambient noise standards for night and day time as 
·.bed for resoective areas/zones (Industrial and Commercial) which are as follows: -

': . \' 

Standards for Noise level in db.(A) Lee. 
Industrial Area Commercial Area 

Day Night Day Night 

75 70 65 55 
Day time: froni6~00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am. 

ii. The unit shall take adequate measures to control of noise from its own source so as to 
comply with the standards as may be applicable. . 

iii. The unit shall provide acoustics enclosure on DG sets as per Environment (ProtectiOn) 
Rules, 1986. 

iv. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform 
etc. as per requirement for monitoring the air emissions and the same shall be open for 
inspection and use at all time) by the Board's staff, the chimney/stack attached to various 
sources of emission shall be designated by number such as S-1, S-2 etc. and these shall 
be painted/ displayed to facilitate identification. 

10. Conditions under Hazardous and Other Wastes (Management and Transboundary 
Movement) Rules, 2016: -

1. Number of authorisation and date of issue : 
2. Reference of application (No. and date) : 
3. Diredor of M/s Aroma Craft & Tissues Pvt. Ltd. is hereby granted an authorisation 

based on the enclosed signed inspection report for generation, collection, , storage, reuse, 
utilisation, disposal or any other use of hazardous, or other wastes or both on the premises 
situated at Vill-Nurpur, Pargana, Manglore, Tehsil-Roorkee, Distt-Haridwar. 

Details of Authorisation 

s Category of Hazardous !Authorized mode of disposal or Quantity 
No. Waste as per the Schedules recycling or utilization or (ton/annum) 

1,11 and Ill of these rules co-processing, etc. 

I Schedule 5.1 (Waste Oil & 
Lubricants ) 

Send to authorised recycler 0.600TPA 

4. The authorisation shall be valid for a period upto 31-03-2028. 
5. The authorisation is subject to the following general and specific conditions 
6. (Please specify any conditions that need to be imposed over and above general conditions, 

if any): 

Conditions of authorisation: 
1. The authorised person shall comply with the provisions of the Environment (Protection) 

Act, 1986, and the rules made there under. 
2. The authorisation or its renewal shall be produced for inspection at the request of an 

officer authorised by the State Pollution Control Board. 

'V Clean EaYiroameat ancl B~y Ufe ~~~ 
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3 · The person authorised s 
hazardous and othe t hall not rent, lend, sell, transfer or otherwise transport the 

4. Any unauthorised ~was ~s except what is pennitted through this authorisation. 
the application b ~ ange m perso~el, equtpment or working conditions as mentioned in 

5 Th Y e person authortsed shall constitute a breach of his authorisation 
· e person authorised sh 11 • 1 · • 

this autho • ti . . a tmp ement Emergency Response Procedure (ERP) for which 
·n ~tsa on ls bemg granted considering all site specific possible scenarios such as 

:~ ages, eakages, fire etc. and their possible impacts and also carry out mock drill in 
ts regard at regular interval of time· 

6· ~e person authorised sqall comply ~ith the provisions outlined in the Central Pollution 
ontrol Board guidelines on "Implementing Liabilities for Environmental Damages due 

to.Handling and Disposal of Hazardous Waste and Penalty" 
7. It IS the duty of the authorised person to take prior permission of the State Pollution 

·Con~l Board to close down the facility. 
8. The tmp.orted hazardous and other wastes shall be fully insured for transit as well as for 

any acctdental occurrence and its clean-up operation. 
9. The record of consumption and fate of the imported hazardous and other wastes shall be 

maintained. 
11. The hazardous and other waste which gets generated during recycling or reuse or 

recovery or pre-processing or utilisation of imported hazardous or other wastes shall be 
treated and disposed of as per specific conditions of authorisation. 

12. The importer or exporter shall bear the cost of import or export and mitigation of damages 
if any. 

13. An application for the renewal of an authorisation shall be made as laid down under these 
Rules. 

14. Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Change or Central Pollution Control Board from time to 
time. 

15. Annual return shall be filed by June 30thfor the period ensuring 3lstMarch of the year. 
16. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment 

facilities and disposal arrangement in such a way so that no waste water is discharged in 
water stream or water bodies. 

17. Unit should comply the points as specified in implementation of "Charter for Water 
Recycling and Pollution prevention in Pulp & Paper industries". 

18. Unit should maintain the linkage of their online effluent monitoring system with 
CPCB/SPCB for submission of real time 24x7 online data. 

19. The unit shall install water meter install water use/recycle point and also at discharge 
point. 

20. In case of non-compliance the Bank Guarantee No. 6119624BG0000057 ~ 5.0 Lacs 
shall be forfeited in favour of the Board without any prior intimation. 

21. The unit shall strictly comply with provisions of Water Act, Air Act & E(P) Act, and 
Rules/Notification made thereunder, time to time. 

General Conditions: 

1. The Board reserves the right to revoke/add/modify any stipulated condition issued 
along with CCA at any given time, as may be necessary. 

2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA 
shall be deemed revoked during the closure period. 

3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to 
be achieved within 45 days by the unit. However, if not revoked within 45 days, the 
Show Cause Notice shall be considered as a Closure direction. 

4. In case of non-functioning of ETP and/or STP, production has to be stopped 
immediately and this Board has to be intimated through a report to be dispatched by 
fax/phone/email immediately. 

Cleaa Eaviroameat aad Healthy Life Style 
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~ 
f Of functioning of air pollution control equipment, product~ 

5 In case o stoppage . &. x1 h 1 ·1 · .. 
· d · dt'ately and this Board has to be inttmated by 1a P one emat Wlth 

to be stoppe tmme 
a report in this regard to be dispatched immediately. . . . 

6 
Th' CCA is valid only for products and quantity ment10ned m Para 2. Umt shall 

· ob:;in prior approval before making any modification in product/ process/ fuel/ plant 

machinery failing which consent shalt be deemed revoked. 

7. Compulsory documents to be submitted by the Unit: - . . 
(i) Annual return in Fonn-4 and Waste Disposal Mamfest m Form-10 under Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016, and 

third party audit report. 
(ii) Environment Statement in form- V of Environment (Protection) Rule, I 986. 
(iii) Quarterly compliance report of the CCA, photograph of ETP/ APCs/Waste Storage 

Area. 

8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed 
Assets+ Current Assets- Current Liabilities) of the unit at the end of each financial 
year so the Consent fee payable by the unit may be verified. 

9. The unit shall submit Quarterly compliance report of the CCA, photograph of 
ETP/APCs/Waste Storage Area, Quarterly analysis reports of the samples of effluent, 
emission, hazardous wastes and ETP sludge from NABL accredited and EPA 
recognized laboratory. 

10. The unit shall inform in advance to SPCB/take prior permission of the SPCB to close 
manufacturing/production. 

11. The unit shaH submit calibration certificate of OCEMS at least once in a year to 
SPCB. 

12. The unit shall strictly comply with conditions of this CCA and submit compliance 
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point 
of time, it is found that the unit is not complying with stipulated conditions or any 
further direction/instruction issued by the Board, legal action shall be initiated 
against the unit under the provisions of Water Act, Air Act and Environment 
(Protection) Act and Rules made thereunder. 

13. If unit is found temporary closed (for the last 24 hour) during inspection and prior 
intimation of closure is not given by the unit, revocation of the CCA will be initiated as 
per the law. 

14. The unit shall apply before the 60 days of expiry of CCA or any change in 
production types/production capacity/manufacturing process/capacity enhancement/ 
outlet for the discharge of effluent or gases emission or sewage waste from the unit 
etc. or any change in effluent discharge point or emission point. 

15. In case of occurrence of an accident, complete details on form must be sent to State 
Pollution Control Board at the earliest along with details of mitigative and remedial 

measures taken. 
16. The unit shall provide ports in the chimney/stack and facilities such as ladder, 

platform etc. as per requirement for monitoring the air emissions and the same shall 
be open for inspection and use at all time) by the Board's staff, the chimney/stack 

attached to various sources of emission shall be designated by number such as S-1, S-

2 etc. and these shall be painted/ displayed to facilitate identification. 
17. The modification or instaJlation in the existing pollution control equipments should be 

done only by prior approval of Board. 
18. The unit will have to deposit the revised fee whenever it is notified. 

Clean Envi~onment and_Hea!t~y Life Style 

\ . .. 

" ~· 901



, 19. Unit is covered u @ 
. nder GPJ and situate . I D 

durmg Magh mela, unit shall imm .d m the catchme.nt area of River Ganges. H e 
Board related to operat' ediately comply wnh the directions issued by the 

20. Unit shall abide b th~on. or t:mporary closure of the unit. 

and CPCB/SPCB lor dJre.cttons/ guidelines given by Hon'ble Courts. MoEF&CC 
21. Unit shall com 

1 
h prote~t~on and safe guard of environment from time to time. 

22. The unit shall : y ~ e cond•t•.ons of Consent to establish (CTE) issued by Board. 
land on wh' h theve 0.P .Plantation of tall trees of suitable species on minimum 33% of the 

lc e umt 1s established. 

23. Whenever due to 'd 
. any acct ent or other unforeseen act or event, such emission occurs 

or 18 apprehended to occur in excess of standards laid down, such information shall 
be reported to the Board's offices and all other concerned offices. In case of failure of 

P~llu~ion control equipment, the production process connected to it shall be stopped 
With tmmediate effect. 

24. The person authorized shall implement Emergency Response Procedure (ERP) for 
which this CCA is being granted considering all site specific possible scenarios such 
as spillages, leakages, fire etc. and their possible impacts and also carry out mock drill 
in this regard at regular interval of time. 

25. The authorized agency shall ensure that on-line data with regard to quantity and 
nature of hazardous chemicals being handled in the plant, including waste water and 
air emission and solid hazardous waste generated within the factory premises is 
displayed on Display Board of size 6x4 feet outside the main factory gate within 

premises. 
26. The unit shall maintain and provide "Inspection Book" at the time of inspection to 

the Board's officials. 
27. The unit shall provide uninterrupted accessibility to the STP's!ETP's inlet and outlet 

points, Air Pollution Control equipment and stack for smooth sampling/monitoring of 
pollution control measures. 

28. The unit shall strictly comply with the directions issued by the UEPPCB on dated 
13-03-2015 under section-33(A) of the Water (Prevention & Control of Pollution) 
Act, 1974-regarding Implementation of "Charter for water recycling and PoJlution 
Prevention in Pulp & Paper Industries" and subsequent directions in this regard. This 
CCA is linked with the implementation of activities /action points within prescribed 

time limit as specified in the "Charter" and subsequent action plan, mile stone chart 

etc. 
29. The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must 

be leak-proof. 

(Dr. Parag Madhukar Dhakate) 
Member Secretary 

Copy to: Regional Officer, Uttrakhand Pollution Control Board, Roorkee, for information and 

compliance of the same. ~ 
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ch~lllfftl~~ 
Government of India 
Ministry of Jal Shakti 

Department of Water Resources. 
River Development & Ganga ReJuvenation 

Central Ground Water Authority 

(~ ~q;j'tfl ttl~ 'QlfrOT ~) 
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION 

Project Name: Aroma Craft And Tissues Pvt. ltd. 

Project Address: Noorpur-budpur. Mangalore-jhabrera Road. Jhabrera, Narsan Block, Haridwar 
District 

Village: Noorpur Block: Narsan 

District: Haridwar State: Uttarakhand 

Pin Code: 

Communication Address: Village Noorpur, Noorpur-budpur, Mangalore-jhabrera Road, Jhabrera. Narsan. 
Narsan, Haridwar, Uttarakhand- 2-47665 

Address of CGWB Regional Office : Central Ground Water Board Utlarakhand Region, 419-a. Kanwah Road, 
Balliwala. Near U~a Bhawan. Dehradun. Oehradun. Uttarakhand- 248001 

1. NOCNo.: CGWA/NOC/INDIREN/212024/9621 2. Date of lssuence 12/06/2024 

3. Application No.: 21-4/225/UT/IND/2016 

5. Project Status: Existing With Additional Ground Water 
. Requirment 

7. Valid from: 06/0212023 

9. Ground Water Abstraction Permitted: 

Fresh Water Saline Water 

4. Category: 
(GWRE 2023) 

6. NOC Type. 

8. Valid up to : 

Dewater~ng 

Safe 

Renewal 

05/02/2026 

Total 

m2/day 

950.00 

m2/year 

313500.00 

m2/day m2/year m3/day m~/year m2/day m)/year 

10. Details of ground water abstraction /Dewatering structures 

Total Existing No.:2 
OW DCB BW TW MP 

Abstraction Structure• 0 0 2 0 0 

MPu OW 

0 0 

Total Proposed No.:O 

OCB BW TW MP 

0 0 0 0 
' OW· Dug Well: OCB-Dug-cum·Bore Well. BW-Bore Well: TW-Tube Well: MP-Mone Poi.MPu·MJOe Pumps 

11. Ground Water Abstraction/Restoration Charges paid (Rs. ): 

12. Environment Compensation (if applicable) paid (Rs.): 

2513000.00 

0.00 

13. Number of Piezometers( Observation wells) to be No. of Piezometers Monitoring Mechanism 
constructed/ monitored & Monitoring mechanism. 

MPu 

0 

Manual DWLR•• DWLR Wrth Telemetry 
.. DWLR • Digital Water Level Recorder 2 0 1 1 

111111 , vm:AlR~. ~m. ~~ - 110011 I IIIJI.Iamoacar Hou•r, \Jansio~th !toad. ,c .. lkllli- IIIHU I 
Pbuor:C011 12JJBl~l ta&:23~l0Sl,2JJR67~3 

\\ rillilr: e&••·-·JO\,iO 
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2111 "' caw at ._ - prqec11 MW>g .........,_- cl mer• INn 20 mlloay uw ''""'enbi>J U'laU trlk.,. rnpltrNntAioon al dual war.r •lrfllllw syst"""' IN~~~~ 

27J '"case ot~ePfO!eCII ~....., muar ._c:o.otad'"""•~,_Qiel at-""- tn.alurn to • ..-~-·~•~..g 

28J In QM af ~ --btM - mnng prqec11 8le Plctett proponanl &heliUM IN adVII'O -ng IKhno!Ogy lll!" COO!~ on ol _, ol -~~en~ th~IOC!>cn l:rud\.1 .. , lo "'...., 

~- clwl1aee-

;>9J The NOC r$SUDd ·•---IUiltOCI fl)- concltOf\l m...- '"Die PIAlloc noiiQI oa:ocs 21 01 202t '"'"'V- IIO'IIIftyle~toan d NOC sMo De...,.,..., ln. •w ' " rw 
30) T1tat NOC rl ·-~to tho~ ol E"11011 Appt8ISII Comn'oflll tEACII~ ~I 
311 In IN~ tepoot tile PP ~~~~~-~ c1 OrAng Aqetql Aaen"* wllltll nasi l\8011 canawcled 11\M0)/~1) *"0 woVI...-olonQ to tile~~ !Niall~..,._....,., 
.,.., --• PI" Clol'tlc:llcna o1 l'tolllllll Supano Coon pnMCt.a '" MnelN,.Vll of gu.del.lllll d.\ttd l4 09 2020 on"--' cf .,.,_ t.ftG BWtaY 'TWts)lf'oer-••1 I.,., T~• PP 
-10 eno. ~~~~~ ~ lgefti:Yf --- 1n 111e-o1 enr ,_,.unfanunAll> .nadenl""" to neg~"' ialun9 .,.. ....... lot.......,...,.. ot •-• 11u0 1o '• "'~ a-"'"' 
PP and CICif\Cllfnecl dnll"!! ~ llhall pnay ~ ,_ responuble anc1 penal aeon 11 per amnt G011omman1 nns slullf bt ~•en 

~-~ ot 11w-.-ned -w la llloely 10 m ullin the c-lii>Oft of NOC and legellctlon -vaiMI the proponent I 

18111, ~~. ~m. -=l'f~ • 110011 I 18111. Jamn•c•rllaua~.:lbnslach Road. :\e .. Uelhi-110011 
Pbo~: (Oil) :U383~6 1 hs: 233112051. 233867~3 

~rblit~ : CC"•·noc.ao,.la 

iir.fl m jlri ~ 
, '\ I \\ d I II ' \\1 I II 
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@ 
CENTRAL GROUND WATER AUTHORJTY 

Department of Water Resources, River Development and Ganga Rejuvenation 
Ministry of Jal Shakti. Govt. of India 

Receipt 
(As pc:r the guideline Gv.Citc Nocificallon S.O. 3281fE) rc:gortlml! tiM: New Guitlc:linc• dbtcd 24.09.2020 uff'GW A. MuJS. GoYI. of Indo•) 

.... ., .. '-J:" t ltlf( J:U\ llf 

Application No,: 21-4/225/UT/IND/2016 Date of lssuence:12/06/2024 

Name of Firm: 

App Type CategOfY: 

AROMA CRAFT AND TISSUES PVT. LTD. 

Paper and Pulp 

Application Type: Industrial 

PANIGSTIN No. of Firmllndividusl: 

~--r~ .... --
! ~ t 

_.· _.,. -~~- -
1. Application Processing Fcc 

) 2. Ground Water Abstraction charges 

3. Ground Water Restoration charges 

I 

4. Environmental Compensation Charges (ECRGW) (Date From to) Days-

5. Penalty for non-Compliance ofNOC conditions 
Condition to be mentioned 

6. Adjustment Charges . 

7. Rebate 

8. Charges for correction/modification in the existing issued No Objection Certificate 

S.No. Description Rate 

(i) Change in User 10 Rs. 1000 

(ii) Change in firm Name 

(iii) Extension of No Objection Certificate 

(iv) Issuance of duplicate No Objection Certificate 

(v) Issuance of corrigendum to No Objection 
Certificate 

(vi) Ally other items/correction etc. 
--

.._-:-- ---'---

Rs. 5000 

Rs.5000 

Rs. 5000 

Rs. 5000 

Rs.500 

Only 

This is an system generated invoice. hence. does not require ink signed. 

5000.00 

2513000.00 

0 

10000.00 

2528000.00 

-------------------·----- -- --

18111, iii'J1RI'R1'Ti311', ~&. ;rf~- 110011 I 18111, Jamn•~:•r Housr,l'tlan•ingh Road. :'trw llrlbi-110011 
Phone: (011) 2JJ8J!i61 J."u: 233112031, 23311674] 

Wtbsitr: c-ewa-noc:.eov.in 

lir.ft iriiTa ciffiR ~ 
·' \\ I· \\ \ II- ll - ' \\ I· I II I 
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Abhinav Anand <abhinav.legal@gmail.com>

Additional Reply - Respondent No.3 - O.A. No. 79 of 2023
1 message

Abhinav Anand <abhinav.legal@gmail.com> Thu, Sep 5, 2024 at 12:38 PM
To: rkhuranalegal@gmail.com, hasil jain <advjain25@gmail.com>

Sir,

Kindly find attached herein the PDF copy of the Additional Reply filed on behalf of the Respondent No.3 i.e. Aroma
Craft & Tissued Pvt. Ltd. in O.A. No. 79 of  2023 titled as "Hari Prakash Vs. Uttam Sugar Mills Ltd., Libberhedi & Ors."

Regards,

Abhinav Anand
(Advocate for the Respondent No.3)
Mob: 9582416270

Additional Reply - R3 (OA 79 of 2023).pdf
13380K

9/5/24, 12:39 PM Gmail - Additional Reply - Respondent No.3 - O.A. No. 79 of 2023
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